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Status Report in compliance with the directions dated 

23.11.2023 of Hon’ble National Green Tribunal in OA 

No.693/2023 in the matter of News Item appearing in Deccan 

Herald dated 24.10.2023 titled “Pollution Control Boards are 

the Weak Link”.  
 

BACKGROUND:  

Hon’ble National Green Tribunal, Principle Bench, New Delhi passed some 

orders/directions dated 23/11/2023 in O.A No.693 of 2023 in the matter of News Item 

appearing in Deccan Herald dated 24.10.2023 titled “Pollution Control Boards are the 

Weak Link”.    

In this order, the Hon’ble National Green Tribunal, PB, New Delhi had observed that 

The news item states that the State Pollution Control Board (SPCB) as also Central 

Pollution Control Board (CPCB) have miserably failed to effectively contribute in curbing 

the pollution. It is stated that the PCBs across India are in a state of a shambles, though in 

course of time, their mandate has been expanded much beyond the water related issues. 

Referring to a working paper from the Centre for Policy Research, the report states that the 

SPCBs do not have the resources and capacity to perform the functions assigned to them 

under various laws due to inadequate sanctioned strength of personnel, high number of 

vacancies especially in technical positions, absence of proper training, lack of pollution 

monitoring and abatement equipment, absence of technically competent leadership, 

protracted enforcement mechanisms, insufficient funds and ineffectual spending.   

Accordingly, the Hon’ble Tribunal has directed that,   

“The above respondents are directed to file their reports showing the sanctioned strength and 

working strength of staff in the concerned SPCBs/PCCs, CPCB the ratio of administrative, 

Ministerial and Technical staff in the SPCBs/PCCs, CPCB and the regulating and monitoring 

facilities which are available with the SPCBs/PCCs/CPCB. In respect of laboratories, the report 

will disclose the sanctioned strength and present working strength of staff, the infrastructure 
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which is available in the labs and further need for equipment and infrastructure in those labs 

and the provisions made in laboratories for enforcement and monitoring of hotspots in 

critically polluted areas. The report should also include the availability of budget and its 

sources and expenditure in last two years (2020-2021 and 2021-2022). Let these reports be 

submitted within a period of 8 weeks by e-mail at judicial-ngt@gov.in preferably in the form 

of searchable PDF/OCR Support PDF and not in the form of Image PDF.” 

STATUS REPORT OF THE TRIPURA STATE POLLUTION CONTROL BOARD IS AS 

FOLLOWS:  

The Tripura State Pollution Control Board was set up by the Government of Tripura in the 

year 1988 under the Water (Prevention and Control of Pollution) Act, 1974 and the Air 

(Prevention and Control of Pollution) Act, 1981. Accordingly, Rules namely the Tripura 

State Pollution Control Board (Water Pollution Control) Rules, 1989 and the Tripura State 

Pollution Control Board (Air Pollution Control) Rules, 1989 have been framed under both 

the Acts.  

Presently, there are 28 nos. of sanctioned post which includes the Scientific, Technical and 

Administrative Officials. However, presently 24 posts are occupied and 4 posts are vacant. 

Initiatives have been taken for recruitment in these vacant posts. A Table showing the 

details is as follows:  

1. Status of Manpower : 

The details of the Sanctioned, Actual and Vacant Posts of TSPCB are as follows:  

Sl. 
No. 

Name of Post No. of 
Sanctioned 

Post 

Actual in 
position 

Vacant 

 Scientific & Technical Posts    

1 Executive Engineer 1 1 0 

2 Scientist-“C” 1 1 0 

3 Scientist “B” 1 1 0 

4 Asst. Environmental Engineer 2 2 0 

5 Jr. Environmental Engineer 4 3 1 
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6 Junior Scientist 4 3 1 

7 Jr. Scientific Assistant 2 2 0 

8 Sr. Laboratory Assistant 1 1 0 

9 Jr. Laboratory Assistant 1 1 0 

10 Sample Collector 2 2 0 

 Non-technical Posts    

11 Accountant 1 1 0 

12 Upper Division Clerk 2 1 1 

13 Lower Division Clerk 1 1 0 

14 Driver 1 1 0 

15 Peon 3 2 1 

16 Sweeping & Cleaning Assistant 1 1 0 

  28 24 04 

So, the ratio of the Technical: Administarial posts actual in position is 17:7 

  

 

2. Environmental Laboratories at Tripura State Pollution Control Board and its Zonal 

Offices (Central Zonal, North Zonal & South Zonal) with its infrastructure to analysis 

the notified parameters along with EPA recognition/ NABL accreditation : 

A sophisticated environmental laboratory has been set up at Head Office of Tripura State 

Pollution Control Board at Agartala, West Tripura for the analysis of various environmental 

parameters of water & wastewater, air, noise etc. The Tripura State Pollution Control Board 

has also set up 3 (three) Zonal Offices & Laboratories and details are as follows: 

Sl 

No. 

Offices & Laboratories Office Infrastructure  

1 Central Laboratory at Agartala 

Tripura State Pollution Control Board 

Parivesh Bhawan, PN Complex, Gorkhabasti, 

Agartala, West Tripura 

Own Building of Tripura 

State Pollution Control 

Board 

 

 Zonal Office & Address  

2 South Zonal Office & Laboratory 

Tripura State Pollution Control Board 

Accommodated in the office 

building of Department of 

389



5 
 

Udaipur, Gomati District, Tripura Science, Technology & 

Environment, Government 

of Tripura. 

3 Central Zonal Office & Laboratory 

Tripura State Pollution Control Board 

Ambassa, Dhalai District, Tripura 

Shifted to Head Quarter, 

TSPCB, Agartala 

4 North Zonal Office & Laboratory 

Tripura State Pollution Control Board 

Kumarghat, Unakoti District, Tripura 

Accommodated in the office 

building of Department of 

Science, Technology & 

Environment, Government 

of Tripura. 

 

Considering the acute shortage of the staff, the Central Zonal Office & Laboratory at 

Ambassa, Dhalai District, Tripura has been shifted to TSPCB Head Office, Agartala.  

These Zonal Office & Laboratories are well equipped with basic instruments. The collection 

as well as analysis of the basic environmental parameters is being done in these Zonal 

Office & Laboratories. The TSPCB is in the process for obtaining EPA/NABL accreditation 

for its Laboratories.   

The central environmental laboratory set up at Head Office of Tripura State 

Pollution Control Board at Agartala, West Tripura for analysis of various environmental 

parameters of Water & Waste water, air, Noise etc. is having a set of Scientific Officials 

having requisite qualification which includes two no’s Junior Scientist, two nos. Junior 

Environmental Engineer, two Junior Scientific Assistant, one Senior Laboratory Assistant, 

One Junior Laboratory Assistant. The educational qualifications of the Laboratory Staffs are 

given in the table below: 

Sl. No Designation Educational Qualification 

1.  Junior Scientist M.Sc, M.Phil 

2.  Junior Environmental Engineer M. Tech 

3.  Junior Scientific Assistant M.Sc, Ph.D, NET, SLET 

4.  Senior Laboratory Assistant B.Sc (Bio) 

5.  Junior Laboratory Assistant M.Sc (Zoology) 
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Apart from these, Project Associates and Data Entry Operators having requisites 

qualification are also being engaged under National Air quality Monitoring Programme 

(NAMP) and National Water quality Monitoring Programme (NWMP) projects of CPCB. In 

some occasions, the analysis of pesticides is being carried out in the laboratory of CPCB and 

SPCBs.  

The Laboratory Division of Head office of TSPCB is having one Air Lab, one Wet Lab 

and one Microbiological Lab. The Air Lab is capable of analyzing important air quality 

parameters and noise level, the Wet Lab is capable of analyzing almost 30 no’s of water 

quality parameters and Microbiological lab is capable of analyzing total coliform and Feacal 

Coliform in water under NAMP, NWMP, industrial pollution monitoring and on various 

occasion.   

A list of the major instruments/equipment available in the laboratories are given 

below: 

Name of the Instruments No. of 
Instruments 

Purpose 

Air Quality Monitoring Instruments 

Continuous Ambient Air Quality Monitoring 
Station (CAAQMS) 

02 
Monitoring the Ambient 
Air Quality on real time 
basis 

Respirable Dust Sampler APM-460 (XNL) 
with Thermo Electrically Cooled Gaseous 
Sampling Attachment APM 411 TE. 

05 Monitoring of the air 
quality parameters 
manually 

Fine Particulate Sampler APM-550(MFC) 05 Monitoring of air quality 
parameter of Air (PM-2.5) 
manually 

Stack Monitoring Kit 01 Monitoring the Air 
emission from industry 

Anemometer 01 Monitoring of air flow 

Water Quality Analysis Instruments 

Atomic Absorption Spectrophotometer  01 

Analysis of different 
essential heavy metals in 
water and wastewater 
samples  

UV-Spectrophotometer 02 

Analysis of different 
chemical parameters of 
water, wastewater and 
air samples 
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Digital Microscope 01 

Identification of 
microorganisms during 
microbiological analysis 
and bio monitoring. 

Total Kjeldhl Nitrogen Analyzer 01 
Analysis of organic 
nitrogen in water and 
wastewater samples 

B.O.D. Incubator 03 
Analysis of BOD of water 
and wastewater samples 

Bacterial Incubator 04 
Analysis of 
microbiological   
parameters 

C.O.D Digester 01 
Analysis of COD of water 
and wastewater samples 

pH meter 02 
Determine the pH of 
water and wastewater 
samples 

Conductivity meter 02 
Determine the 
conductivity of water and 
wastewater samples 

Turbidity meter 04 
Determine the Turbidity 
of water and wastewater 
samples 

Laminar Air Flow 01 

Analysis of 
Microbiological 
parameters of water and 
wastewater samples 

Colony Counter 01 

Analysis of 
Microbiological 
parameters of water and 
wastewater samples 

Magnetic Stirrers 01 
Analysis of water 
parameters 

Hot Air Oven 05 For Analytical purpose  

Autoclaves 01 Microbiological analysis 

Muffle Furnace 01 For Analytical purpose  

Analytical Balance 05 For Analytical purpose  

Deep Freezers 03 
For Refrigeration 
purpose  

Water Purification System 01 For water distillation   

Thermo reactor 01 For Analytical purpose 

Noise Level Measuring instrument 

Sound Level Meter (Class-I & Class-II) 11 
Measuring Noise level in 
different selected zones 
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of the State 

Bio Monitoring  

Bio Monitoring Kit 01 
Qualitative assessment of 
water quality 

 

A list of the major instruments/equipment proposed to procure for strengthening of 

laboratories are given below: 

Name of the Instruments No. of 
Instruments 

Purpose 

Air Quality Monitoring Instruments 

Flue Gas Analyser 02 Monitoring the emission 
from industry. 

Water Quality Analysis Instruments 

Gas Chromatograph and Mass 
Spectrophotometry  

01 
Analysis of different 
pesticides in water and 
wastewater  

Ion Chromatograph 01 
Analysis of different ions 
of water, wastewater  

 

However, additional instruments/equipment whenever necessary for effective 

enforcement of monitoring will be procured. 

   

3. Budget and its sources and expenditure in last two years :  

The budget and its sources and expenditure of the TSPCB for last two years (2020-

2021 and 2021-2022) are enclosed herewith collectively as Annexure-1.   

 

4. Details of training to the technical and scientific staffs etc. :  

 All the scientific and technical officials of TSPCB have obtained adequate training 

regarding Air Quality Monitoring, Water Quality Monitoring, Noise Level Monitoring, All 

Waste Management Rules, Technical aspects of ETP/STPs, Real time air quality 

monitoring, OCEMS, EIA etc.    

 The Board Officials are also attending the CPCB Sponsored various training 

programmes/Workshops time to time.  
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4. Initiatives taken for strengthening of the Tripura State Pollution Control 

Board:  

 

1. The General Body of the TSPCB in its 51st Meeting held on 20.12.2023 has decided to 

move proposal to create 45 nos. of Scientific, Technical & Ministerial Officials for 

strengthening of the functioning of State Pollution Control Board and its 

Laboratories. These will in turn help in strengthening its Zonal Offices & 

Laboratories also. In this meeting, it was also decided to take initiative on urgent 

basis for obtaining NABL accreditation of all the Laboratories under TSPCB in a 

phased manner.  A copy of the minutes of the said meeting is enclosed herewith as 

Annexure-2.   

2. The Hon’ble Chief Minister of the State has also reviewed the activities of the TSPCB. 

In the last review meeting held on 29.12.2023 under the Chairmanship of Hon’ble 

Chief Minister, Tripura emphasis has been given on strengthening of the TSPCB and 

its Laboratories. A copy of the minutes of the said meeting is enclosed herewith as 

Annexure-3.   

3. The matter was also reviewed in the 28th State Level Committee meeting held on 

04.12.2023. under the Chairmanship of the Chief Secretary, Government of Tripura 

and in this meeting it was decided that: 

 TSPCB shall take necessary initiatives for creation of additional 

posts/Manpower, required for smooth functioning of the statutory duties as 

well as to comply with the directions issued by the Hon’ble Supreme Court, 

National Green Tribunal and other judicial bodies related to environment 

and ecology at the earliest.  

 Initiatives be taken for strengthening of the existing laboratory at Agartala 

and also for setting up of Zonal Laboratories at Zonal Offices of TSPCB and 

equipped them with requisite staff & instruments. 

 Initiatives to be taken by the TSPCB to obtain NABL Accreditation for the 

existing laboratory of the TSPCB at the earliest. 

A copy of the minutes of the said meeting is enclosed herewith as Annexure-4.   
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MINUTES OF 51s BOARD MEETING 
OF GENERAL BODY OF TRIPURA STATE POLLUTION CONTROL BOARD 

HELD ON DECEMBER 20, 2023 AT 11:00 A.M. 

The 51 Board Meeting of General Body of the Tripura State Pollution Control 
Board (TSPCB) was held on December 20, 2023 at 11:00 a.m. in the Board Room of 

Tripura State Pollution Control Board at Parivesh Bhawan, Gorkhabasti, Agartala. 

Dr. K. Sasikumar, Chairman, TSPCB presided over the meeting. Apart from the 
Chairman & Member Secretary, the list of Board Members who attended the 50" Board 
Meeting of the Tripura State Pollution Control Board is at Annexure-I. 

At the outset the Chairman, TSPCB welcomed all the Board Members. Dr. Bishu 
Karmakar, Member Secretary, TSPCB made a power point presentation about the activities 
of Tripura State Pollution Control Board and thereafter the agenda-wise discussion was 
initiated. 

Agenda Item No. 51 (1) : To Confirm the Minutes of the 50 Meeting of the 
Board held on December 03, 2022. 

The Minutes of the 50" Meeting of the Board held on December 03, 2022 were placed 
before the Board Members for confirmation. 

The Minutes were confirmed. 

Agenda Item No. 51 (2) : To discuss the Action Taken Report on the decisions of 
the 50 Meeting of the Board held on December 03, 
2022 

The Action Taken Reports (ATR) on the decisions of 50" Meeting of the Board held on 
December 03, 2022 was placed before the Board Members as Annexure-II for 
consideration. 

The Members thoroughly discussed the issue and, after deliberation and careful 
consideration, resolved the following: 

(i) TSPCB may adopt the Siting Guidelines of Hot Mix Plant as circulated by the Ministry 
of Environment, Forests & Climate Change, Government of India vide Notification 
No.G.S.R.376(E) dated 18/05/2023 for implementation in the State. 

(ii) Regarding conversion of Zig-Zag Kiln Technology from the Bull's Trench Kiln, the 
Board suggested to take following actions for effective implementation of the revised 
environmental guidelines/standards for brick kilns in the State. 

(a) An Interaction Meet be organized with the owners of all the Brick industries 
(b) Inventorization of Zig-Zag Kiln Technology may be made by making field level 

inspections. 
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(c) To enforce the revised environmental guidelines/standards, TSPCB shall issue 
Notice / Closure Order etc. including imposition of penalty, in case of any 
violation. 

(iii) Regarding effective implementation of Environmental Guidelines of Stone Crushing 
Units, the TSPCB shall identify the defaulting Stone Crushing Units by making field level 
inspection and issue Show Cause Notice /Closure Order for violation/ any deviation of 
Environmental Guidelines. 

The Board Members noted the contents of ATR on the decisions of 50" Board Meeting 
and, after thorough discussion, approved the ATR. 

Agenda Item No. 51 (3) Approval of Audit Report and Statement of Accounts 
for the financial year 2022-23. 

The Member Secretary, TSPCB placed audited Accounts of the Tripura State Pollution 
Control Board for the financial year 2022-23 prepared by the chartered Accountants firm 
namely "Sanat & Associates" before the Board Members for comments views 
/suggestions. 

The Board Members took note of income and expenditure under different heads of the 
TSPCB during the financial year 2022-23 and expressed satisfaction on the financial 
performance of the TSPCB 

The Board thoroughly discussed this issue and approved audited accounts reports as 
prepared by the firm �Sanat & Associates" of the Tripura State Pollution Control Board for 
the financial year 2022-23. 

Agenda Item No. 51 (4) : Approval of Annual Report of the TSPCB for the 
reporting period April 01, 2022 to March 31, 2023. 

The Member Secretary, TSPCB informed the Board Members that as per the Section 39(2) 
of the Water (Prevention &control of Pollution) Act, 1974, every State Board shall, during 
each financial year, prepare, in such form as may be prescribed, an Annual Report giving 
full account of its activities under this Act during the previous financial year and copies 
thereof shall be forwarded to the State Government within four months from the last date 
of the previous financial year and that Government shall cause every such report to be laid 
before the State legislature within a period of nine months from the last date of the 
previous financial year. 

The Annual Report for the financial year 2022-23 for the reporting period 1" April, 2022 to 
31" March, 2023 was placed before the Board Members. 

The Board Members thoroughly discussed the Annual Report and appreciated the Board 
activity for that period. The Board approved the Annual Report for onward submission to 
the State Government/ Administrative Department to place the same before the State 
Legislature. 
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Agenda Item No. 51 (5) Proposal for creation of 45(forty five) additional posts in 
the TSPCB 

The Member Secretary, TSPCB informed the Board Members that the activity of Tripura 
State Pollution Control Board has increased manifold over the years. At present, TSPCB 
has been looking after all the environmental issues and activities throughout the State 
from its Agartala Head Office and 3 (three) Zonal Offices [Ambassa, Udaipur & 
Kumarghat). Despite the work loads, manpower of the Tripura Pollution Control Board is 
very meagre. On the other hand, the volume of work including activities of the TSPCB is 
increasing day by day. 

The mandates of TSPCB are well defined in the Water (Prevention and Control of 
Pollution) Act, 1974, Air (Prevention and Control of Pollution) Act, 1981 and Environment 
(Protection) Act, 1986 and the various Waste Management Rules made under the 
Environment (Protection) Act, 1986. Apart from the enforcement and effective 
implementation of Acts & Rules, there are many other statutory responsibilities which 
include implementation of the order banning use of Plastic Carry bags in the State, 
implementation of different directions/orders issued by the Hon'ble NGT and High 
Court of Tripura etc. The Board also plays advisory role with data/ statistics generation 
for review purposes and for legal and parliamentary/ assembly matters, publications, and 
R&D works. The Tripura State Pollution Control Board is discharging most of the 
mandated duties with its limited manpower. 

The present staff strength of the Tripura State Pollution Control Board is quite 
inadequate to meet the increasing requirement of work load, which require specific 
attention and action on the ground. As because, TSPCB is to prepare Action Plans, 
Compliance Reports etc. in connection with various directions of the Hon'ble Supreme 
Court of India and Hon'ble National Green Tribunal related to different environmental 
issues of the State. 

The matter was also discussed in the 28th Meeting of State Level Committee held on 
04/12/2023 under the chairmanship of Chief Secretary, Tripura. In the 28th Meeting of 
State Level Committee, it was decided that TSPCB shall take necessary initiatives for 
creation of additional posts/ manpower, required for smooth functioning of the 
statutory duties as well as to comply the direction issued by the Hon'ble Supreme 
Court, National Green Tribunal and other Judicial bodies related to environment and 
ecology at the earliest. There is another decision regarding strengthening of the existing 
laboratory and also for setting up of Zonal Laboratories at the Zonal Offices of TSPCB 
and equipped them with requisite staffs and instruments. 

For smooth functioning of various statutory works, the Tripura State Pollution Control 
Board proposes to create the following posts with the concurrence of Finance 
Department and also with the approval of Council of Ministers. 
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SI. 
No. 
A. 

1 
2 

3 
4 

6 
7 

B. 
8 

9 

11 
C. 

14 
15 

Name of the Post 

16 

Scientific Posts 

17 

Scientist-D 
Scientist-C 

19 

Scientist-B 
Junior Scientist 

10 Asst. Environmental Engineer/ 
Assistant Engineer 

Jr. Scientific Assistant 

Sr. Laboratory Assistant 
Jr. Laboratory Assistant 
Technical Posts 

12 Law Officer 

Senior Environmental 
Engineer/ Superintendant 
Engineer 

13 | Programme Officer 

Environmental Engineer/ 
Executive Engineer 

Jr. Environmental Engineer 
Non-Technical Posts 

Information Officer 
IT Officer 

Office Superintendant 
Head Clerk 

18 UD Clerk 
L.D. Clerk/DEO 

No. of 
Post 

01 
02 
04 
04 
03 
03 
03 

01 

02 

04 

05 

2 
1 

1 

4 

45 

Pay Grade 
Band Pay 

PB-4 7600 
PB-4 7000 
PB-4 6600 
PB-3 4800 
PB-3 4400 
PB-2 4200 
PB-2 2100 

PB-4 7600 

PB-4 7000 

PB-4 6600 

PB-3 4800 

PB-3 
PB-3 4600 
PB-3 4400 
PB-2 
PB-3 
PB-2 

4800 

PB-2 
PB-2 

4200 
4400 

4200 
2800 
2200 

Pay Level 

Level -19 
Level -17 
Level -15 
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Level -13 
Level -11 
Level -10 
Level-06 

Level -19 

Level -17 

Level -15 

Level -13 

Level -13 
Level -12 
Level -11 
Level -10 
Level -11 
Level -10 

Level -9 
Level -7 

The Board has noted the availability of fund for creation of 45 (forty five) additional posts 
in the Tripura State Pollution Control Board. The Board also noted that the Ministry of 
Environment, Forests & Climate Change, Government of India is providing Salary Support 
of filled up Scientific & Technical posts under the Scheme �Control of Pollution". Once 
the proposed posts are created and filled up, there will not be any difficulties for Tripura 
State Pollution Control Board to meet up the salary expenditure. 

The Board thoroughly discussed this important issue. After prolonged discussion, 
the following decisions were taken 

(i) The Board in principle approved the proposal for creation of 45 (forty five) additional 
posts in the Tripura State Pollution Control Board. 

(ii) The TSPCB will constitute a Committee under the chairmanship of Chairman, TSPCB 
to assess and ascertain the number of posts required for creation in the Tripura State 
Pollution Control Board for effective disposal of statutory functions. 
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(ii) The Board has authorized the Chairman, TSPCB to take final decision in the matter of 
creation of additional posts in the Tripura State Pollution Control Board. 

(iV) The Board also approved to meet the expenditures on account of pay and allowance 
of the proposed posts from its ovwn resources. 

Agenda Item No. 51 (6) : Miscellaneous, if any. 

a) Annual Action Plan & Budget for the financial year 2024-25 

The Member Secretary, TSPCB placed the Annual Action Plan and anticipated 
Expenditure Budget for the Financial Year 2024-25 along with the broad objectives of the 
plan/ scheme/ projects before the Board Members for discussion 

The Board thoroughly discussed this important issue, and after thorough deliberation and 
careful consideration, approved the Annual Action Plan and anticipated Expenditure 
Budget for the Financial Year 2024-25 for implementation 

b) Enhancement of Consent Fees Structure @ 40% increase over existing Consent 
Fees Structure for Industrial Sectors. 

The Chairman, TSPCB informed the Board Members that the enhancement of Consent 
Fees Structure is necessary for meeting the emerging expenditures for modernization of lab 
infrastructure/activities. The consent fees as received from the industries are not enough to 
meet such expenditures. To meet up the expenditures for modernization of lab 
infrastructure/activities, the Tripura State Pollution Control Board proposes to revise the 
Consent fees enhancing 40% over the existing fee structure in the 43 Board Meeting of 
Tripura State Pollution Control Board held on December 11, 2020. 

The Board thoroughly discussed this issue and after prolonged discussion, allowed TSPCB 
to pursue the matter with the Administrative Department and to place the proposal for 
enhancement of Consent Fees Structure @ 40% increase over existing Consent Fees 
Structure for Industrial Sectors before the Council of Ministers, Government of Tripura for 
obtaining approval. 

To 

The meeting ended with a vote of thanks to the Chair. 

All Board Members of General Body of TSPCB 

A2-12-uy 
(Dr. Bishu Karmakar) 

Member Secretary 
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No.6(6)/TSPCB/BM/51/ 

Tripura State Pollution Control Board 
Parivesh Bhawan, Pandit Nehru Complex, Gorkhabasti 

P.0. Kunjaban, Agartala, Tripura- 799006 

Copy circulated for information to: 

2. 

1. PS to the Hon'ble Chief Minister & Minister, Science, Technology & Environment, 
Government of Tripura for kind information to the Hon'ble Chief Minister. 

3. 
PS to the Chairman, Tripura State Pollution Control Board. 

December 22, 2023 

PS to the Secretary, Department of Science, Technology & Environment, Govt. of Tripura. 
4. Head of Office, Tripura State Pollution Control Board for necessary action. 
5. Sri Prakash Paul, I. Bnvironmental Engineer, TSPCB. He is requested to upload the 

Minutes of 51# Board Meeting in the official website of TSPCB. 

Minutes of 51 Board Meeting of General Body of TSPCB held on 20/12/2023 

a2-12-6y (Dr. Bishu Karmakar) 
Member Secretary 
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Minutes of the Review Meeting of Hon’ble Chief Minister with TSPCB held on 
29/12/2023 at 12:00 noon in Conference Hall-II of the Civil Secretariat to review 
the activities of Tripura State Pollution Control Board and other environment 
related issues of the State. 

The Hon’ble Chief Minister, Tripura [Hon’ble Minister of Department of Science, Technology 
& Environment, Tripura] chaired a meeting with the officials of Tripura State Pollution Control 
Board (TSPCB) to review the activities of TSPCB and other environment related issues of the 
State.  The meeting was attended by the following officials:

1. Dr.  P.  K.  Chakravarty,  IAS,  Secretary  to  the  Hon’ble  Chief  Minister,  Government  of 
Tripura.

2. Dr.  K.  Sasikumar,  IFS,  Secretary,  Department  of  Science,  Technology  & Environment, 
Government of Tripura and Chairman, TSPCB.

3. Shri Animesh Das, IAS, Director, Science, Technology & Environment, Govt. of Tripura.
4. Dr. Bishu Karmakar, Member Secretary, Tripura State Pollution Control Board.
5. Shri Manas Mukherjee, Executive Engineer, Tripura State Pollution Control Board. 
6. Shri Amarendra Jamatia, Assistant Environmental Engineer & Head of Office, Tripura State 

Pollution Control Board and other officers & staffs of the  Tripura State Pollution Control 
Board. 

2. At  the  outset,  Dr.  K.  Sasikumar,  Secretary,  Department  of  Science,  Technology  & 
Environment, Government of Tripura and Chairman, TSPCB welcomed the Hon’ble Chief Minister 
and other Officials and elaborated the mandates and various activities undertaken by the Board. 

3. After detailed discussion and review of activities of TSPCB, the following decisions were 
taken:

1. The representatives from the Home (Police) Department and District Administration shall 
also be included in the General Body of the Tripura State Pollution Control Board. Expert 
Invitee Members having specialised knowledge in various environmental issues may also be 
included in the General Body from time to time as per the provision of the relevant Acts. 

2. The present Consent Fees Structure of TSPCB which was last revised in the year 2017 is 
relatively low amongst the States of NE region. The TSPCB shall collect the information 
regarding  Consent  Fees  Structure  from  other  State  Boards  of  NE  States;  make  a 
comparative  statement  and  submit  a  proposal  for  upward  revision  of  Consent  Fees 
Structure, to the Government for approval. 

3. As  per  the  Bio-Medical  Waste  Management  (BMW) Rules,  2016,  all  the  Health  Care 
Facilities  must  have  adequate  facilities  such as  colour  coded dustbins,  needle  crushers, 
disinfectants etc.  and also take necessary initiatives  for its  scientific  disposal as per the 
Rules. The TSPCB shall take necessary initiatives for regular inspection of the Health Care 
Facilities and Common Biomedical Waste Treatment Facilities in the State to monitor the 
implementation  status  of  the  BMW  Rules,  2016,  in  coordination  with  the  Health 
Department & NHM.  

4. Safe disposal of used syringes must be ensured. TSPCB shall take necessary initiatives for 
its effective management in consultation with the Health Department, UDD and concerned 
ULBs. 
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5. Periodic sampling and testing of water quality to monitor the fungal/bacterial contamination 
of the swimming pools is necessary. The TSPCB shall conduct a study in all the swimming 
pools  located  in  the  State  in  collaboration  with the  laboratory  of  Community  Medicine 
Department of the Tripura Medical Colleges and shall submit report to the Government.

6. 1100 nos. Eco-Club in Schools and 28 nos. Eco-Club in colleges are working on various 
environmental awareness and action-oriented activities such as elimination of SUP, water 
conservation, save energy, etc. The TSPCB shall display the eco-club activities through the 
Digital/LED Display Boards of the ICA Department to generate awareness throughout the 
State. Apart from that, the TSPCB shall take necessary initiatives to display/ publish various 
environmental messages through the ICA/Press/electronic Media for wide publicity.  

7. Extensive awareness programme should be carried out on prohibition of use of identified 
Single Use Plastics (SUP) and its adverse health & environmental effects involving eco-
clubs and NGOs on regular basis. The Education Department may also be approached to 
conduct  awareness  programme  on  ban  of  use  of  identified  SUPs  and  its  health  & 
environmental effects and alternatives to SUPs in all the educational institutions. 

8. Initiatives shall be taken for strict enforcement on the prohibition of the identified SUPs at 
market/commercial complexes involving DMs, SPs, SDMs, SDPOs, BDOs and ULBs on 
regular basis. 

9. There are no legally  operating SUP product  manufacturing units  located in the State  of 
Tripura. The Home (Police) Department, BSF, ICPs and Taxes & Excise Department shall 
take necessary initiatives for strict vigilance at the border check posts so that no prohibited 
SUP items/ products can enter into the State from outside.  

10. The Skill  Development,  Industries  & Commerce  Department,  TRLM, TULM shall  take 
necessary initiatives for manufacturing of alternatives of identified SUPs using jute, paper, 
areca  nut  leaves,  sal leaves,  etc.  involving  SHGs/  Entrepreneurs  in  the  State  so  that 
adequate quantity of alternatives are available in the markets. 

11. The TSPCB shall take necessary initiatives to regulate sound systems /vehicular horns in 
the notified Silence Zones. Initiatives shall also be taken to control the noise pollution in the 
Wildlife Sanctuary/ tourist spots during the picnic seasons. 

12. A meeting may be convened with the Bazar Committees/ Religious institutions/ PA System 
Owners with an objective to control the noise level as per the Noise (Regulation & Control) 
Rules, 2000 throughout the State involving DMs, SPs and other stakeholder Departments. 

13. A meeting may be convened with all the Brick Industry owners for proper implementation 
of the environmental guidelines issued by the Ministry of Environment, Forest & Climate 
Change, Government of India for adoption of the Zig-Zag technology within the stipulated 
timeline. If required the guidelines issued by MoEF&CC in this regard should be enforced 
through District Administration.
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14. TSPCB shall take necessary initiatives for identification of the defaulting Stone Crushing 
Units  and take appropriate  actions  for  the violation/any deviation  of  the Environmental 
guidelines of Stone Crushing Units. 

15. Ambient air quality monitoring may be done in more identified representative locations of 
the State so that average ambient air quality trend across the state can be arrived at for 
reference and action. TSPCB shall take necessary initiatives to install more real time air 
quality monitoring system in bigger towns like Udaipur and Dharmanagar. 

16. A study may be carried out in coordination with Health Department to assess the impact of 
pollen grains on human health and environment in terms of allergen carriers. 

17. The present manpower in TSPCB is 24 nos, which is grossly inadequate to discharge the 
statutory duties as mandated in the Water (Prevention & Control of Pollution) Act, 1974, 
the Air (Prevention & Control of Pollution) Act, 1981, the Environment Protection Act, 
1986 and the various Rules thereunder.  The Hon’ble National Green Tribunal,  Principal 
Bench in its order dated 23.11.2023 in OA NO. 693 of 2023 directed to submit an Affidavit 
before the Hon’ble NGT regarding strengthening of manpower and laboratory infrastructure 
within  stipulated  timeline.  Initiative  shall  be  taken  for  strengthening  of  the  existing 
manpower and laboratory infrastructure in the Head Quarter of TSPCB as well  as three 
Zonal Offices. The General Body of the TSPCB in its meeting held on 19.12.2023 has also 
agreed to create additional 45 nos. of Scientific, Technical and Ministerial posts for smooth 
functioning  of  the  Board.  In  this  regard,  necessary  proposal  with  due  justification  for 
creation of additional 45 nos. of Scientific, Technical and Ministerial posts shall be sent to 
the  Government  for  smooth  functioning  of  the  statutory  duties  and  also  to  comply  the 
directions issued by the Hon’ble National Green Tribunal. 

The meeting ended with thanks to the Chair.

                                                                                                                (Dr. Bishu Karmakar)
                     Member Secretary

 Copy to the: 

1. PPS to  the  Hon’ble  Chief  Minister,  Government  of  Tripura  for  kind  information  of  the 
Hon’ble Chief Minister.

2. PS  to  the  Secretary  to  the  Hon’ble  Chief  Minister,  Government  of  Tripura  for  kind 
information of the Secretary.

3. PA to  the  Chairman,  Tripura  State  Pollution  Control  Board  for  kind  information  of  the 
Chairman. 

4. PA to the Secretary, Science, Technology & Environment, Government of Tripura for kind 
information of the Secretary. 

5. Director, Science, Technology & Environment, Govt. of Tripura for kind information.
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	Status Report in compliance with the directions dated 23.11.2023 of Hon’ble National Green Tribunal in OA No.693/2023 in the matter of News Item appearing in Deccan Herald dated 24.10.2023 titled “Pollution Control Boards are the Weak Link”.

